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(v) Report under section 22(3) (b) of the 
said Act in the case of Shri Ambika Mills 
Limited, Ahmedabad, for the establishment 
of a new Undertaking for the manufacture 
of Glycol Ethers and the Order dated the 
10th October, 1977, of the Central 
Government thereon. 

(vi) Report under section 22(3) (b) of the 
said Act, in the case of Messrs, Chowgule 
and Company Private Limited for the 
establishment of a new Undertaking for the 
manufacture of Industrial Explosives and 
the Order dated the 27th May, 1977, of the 
Central Government thereon. 

(vii) Report under section 22(3)(b) of the 
said Act, in the case of M|s. Chowgule and 
Company Private Limited, Goa, for the 
establishment of Solar Salt Works at Jodiya 
in the State of Gujarat and the Order dated 
the 19th November, 1976, of the Central 
Government thereon. [Placed in Library. 
See No. LT-1611|78 for (i) to (vii). 

Annual Report (1976.77) and Accounts of 
the National Fertilisers Limited, New Delhi 
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REFERENCE TO  STARRED     QUES-
TION 133 REGARDING  MEMORAN-

DUM    ABOUT    ALLEGATIONS 
AGAINST SHRI A. P. VERMA AND 

OTHERS 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I would like to make a submission in 
regard to the Question Hour. We are facing a 
little difficulty. I am very glad Mr. Bahuguna, 
for once, has come close to me. Sir, as you 
know, we put questions and sometimes we 
write to the Minister concerned before putting 
questions. Mr. Bahuguna is sitting here. I 
brought to his notice a series of letters which 
relate to the question, Question No. 133 in 
today's list. Unfortunately, this question has 
not come up today. Serious allegations have 
been made against Mr. A. p. Verma of the 
Indo-Burma Petroleum Company,    LB.P. 


